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MR. DEPUTY-SPEAKER " : I would
request you not to use this lapguage.
Mr. Mavalankar, you are an honoura-
ble Member of this House, a Professor,
nothing said in this floor of the House
15 a waste.

SHRI P. G. MAVALANKAR

beg your pardon. I withdraw what I
said. Only this week the hon. Minister
for Irrigarion and Power replied to me say-
ing that the Prime Minister’s award is
expected shortly. This is the stock answer
given every time. But I do nope during
this inter-session period, this will be done,
and th: award will be satisfactory and
in the best national interest. For the last
six mohins, w: in Gujarar, like many
other States, of the country, are suffering
from acute shortage of wheat. In succed-
ing months during last half an year the
Cenwre’s releases  of quota are reduced
in regard to wacat supply to Gujarat.
May I request the Government to see
that the alloration made to Gujarat is
increased? Taen again the problems of
the  Central  Government  employees
living and working in Gujarat and in
Ahinedubad neced in  particular, to be
looked into and I request the Govern-
ment to look into their problems and re-
move their legitimate grivances.

S| wEiea wWEe (ATgHET) oS-
s38  mwElew, ¥4 377 ¥ Sewa
oF yHar I g feest are 19
fagmr, 1973 F1 of=wm W@F #r
AT TENEE W R omAfgs  @mi
F qz faar 1« oz gzar af w3}
Ay #E wzard wgw ot gEE ) sw
Fwar A% dgd samd gf 1 ™
fed & mew & ¥gw wgw § %
6 g4 ¥ ug W Faw Iw fag
agf gf & 5 a2 4, afer @@l o
qeadt wet 7€ & FqEmd e
gi ¥ .....(maw)..... =7 fac
wrER ®OUWTL KT SYALAT  HCAT
afgg arfs T4 geamsi Fr T
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MR. DEPUTY-SPEAKER You
have drawn his attention. It has already
come out in the paper.

W sax faw #Agwe (Fufam) @
IR WERA, gWT @A Har o
agt w @ ge &R faw ¥
T IERF FT gIAN §, T@ AT
F fag f& 15 war fagesr v #7
A EY | 3E TT w1 oara gfosar
T Aed FEew A |y e fwar
£ | F9 gw gar3 wAT A F oAy feer
4| ga 9gT & fF wAr SoRet
1 15 &g feaes o &1 zm faer
e qmr fast =1 uiasor A

SHRI KRISHNA CHANDRA HAL-
DER : Mr. Deputy-Speaker, Sir, in the
district of Burdwan, West Bengal, for the
last ten years, floods and damages are
caused to more than 6o villages involv-
ing 60,000 acres of paddy land by the
river Kunur in Ansgram P.S., Bahtar
and Mongalkot in Burdwan District.

MR. DEPUTY-SPEAKER What
should be done about it ?

SHRI KRISHNA CHANDRA HAL-
DER : These villages are facing acute
shortage of foed. So. I would request
through you, the Minister for Irrigation
and Power to sanction a scheme to con-
trol the floods caused by the rivers there.

13+27 hrs.

PUBLIC FINANCIAL INSTITU-
TIONS LAWSI I{A}(ENDMENT)
BILL

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN) :
Sir, I beg to move for leave to introduce
a Bill further to amend the Industrial
Development Bank of India Act, 1964
the Reserve Bapk of India Act, 1934, the
Industrial Finance Corporation Act. 1948,
the State Financial Corporations Act,
1951, the Life Insurance Corporation
Act, 1956 and the Unit Trust of India
Act, 1963,
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SHRI SEZHIYAN (Kumbakonam) :
Sir, it has been my inful duty once
again w0 raise objection o the hurried
way of introducing a Bill suspending the
rules of giving two days' notice in tnis
regard. They have done this once again.

I know the speaker has given his
permission. But, in the memorandum
submitted [ do notsee anywhere the reasons
being given as to why this Bill could not
be introduced earlier. The Bill has beep
dated 1oth December. If you take the
bulletin dated 1st November, 1973 the Bill
has been mentioned ther¢in. One thing
which is pr:reurbing me is this. This is
the second occasion within 10 days that
the Finance Ministty as come forward
a Bill and is trying o suspend the pro-
cedure. I do not tnink that Shri Chavan
wants to suspend some other Rules
also and have this Bill passed into Act
in this session itself. I am grateful to him
when he says this, namely, in view of the
complex nature  of tnis legislation it
is considerea necessary for nim to get this
Bill introduced now. When the Bill is
full of implications, it could have been
introduced at the next session and enactea
into Act. Before this is taken up, I want
10 know from him as w why it has
been introduczd now. If he wants to
get it enacted now, then I have got a
very serious cbjection to it. He cap con-
sider the complexitics of legislation before
he comes up b>fore the house witn the
legislative proposal. He should have con-
sulted the other ministries which are also
involved in this. It requires consultation
of the Reserve Bank of India at the highest
level. When this is a complex legislation
it is not proper for him to have this Bill
referred to a select Committee before it
taken up for consideration by this House ?
Suppose if he comes forward with the
same proposition again then I shall
raise the same objection.

I would appeal to him to refer this Bill
to the Select Committee. And when it comes
out from there it will come with very good
suggestions. Therefore, I am making my
objection for this hasty and hurried manner
of introducing the Bill without giving
an opportunity to Members.
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ifen femrdte faeget faeemr wfaw
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SHRI SHYAMNANDAN MISHRA
(Begusarai) : May I say a word? You
were pleased to make some remarks with
regard to vhe suspension of rules particu-
larly in the martter of introduction of
Bills earlicr. We really do not know wnere
we stand in regard to the rulingsfrom the
Chair, if tney can be called rulings at
all. This nas become almost a staple food
of the House that we are bzing told that
the rule has been suspended by  the
Chair. But the rules should not be sus-
pended so lightly by the Chair when the
Chair itself gives rulings on occasions that
it should not be done. Why daoes this con-
tradiction persist?

MR. DEPUTY-SPEAKER : I shall
answer that point. Obviously, he has
referred to the waiving of the rule regard-
ing two days’ circulation of Bills. The rules
are very clear that with the consent of
the Speaker, that can be waived. I am
only mentioning the fact. 1 did say once
with reference to a particular Bill tnat it
was unfortunate, and that was with re-
ference to a previous Bill. But with re-
gard to this, of course,the Speaker made the
decision, but I think the reasons are very
<lear. In the first place, tney could not get
the Bill ready. Itis a very involved and
complexed Bill and tney had to consultso
many agencies. They have given thosc
reasons.

SHRI SEZHIYAN : The Bill was com-
pleted on 10th December.

MR. DEPUTY-SPEAKER : The hon.

Minister will answer that point.

There are two reasons here which I
think are legitimate. The firstis that they
have to consult so many institutions because
so many complex questions are involved
and they were not really ready. Secondly,
the hon. Minister says that this is the last
day of the session and he would like the
Members to be stized of this matter and
10 utilise the inter-session period in taking
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a deep ana very critical look at the Bill so
thatit may be properly discussed. I think
that this is a good thinking.

SHRI SHYAMNANDAN MISHRA :
It was printed on the 1oth December.

SHRI SEZHIYAN : The President’s
consent had been obtained earlier on the
10th Deecember.

SHRI YESHWANTRAO CHAVAN
The technical point has been explained
by the hon. Deputy-Speaker himself.
I can only answer tne point about the
date.

The difficulty came about get-
ting the Bill printed in a proper way.
That was our main difficulty. The time-
lag is larger, and theie is no doubt about
it. But the technical difficulty was in get-
ting the Bill printed in  a proper way.
The other objections which hon. Members
have raised arc objections about the merits
of the Bill. T do not think that we can go
into the merits of the Bill at this stage.
We can discuss tnis when tne  debate
takes place. Government arc convinced
of tne necessity of having this B1L I do
not think that you would like me to go,
into the merits of the Bill at this stage
and I do not think, tnerefore, that it is
necessary to go into them now.

o wa fomd : ITTEAE AR, AU
et &1 g g | Afradr faard
Fi =91 41 g THa; g, A9 A fEg g
I 3G |

MR. DEPUTY-SPEAKER The
select committee question will come only
at the discussion stage, when tne Bill
comes before the House.

SHRI MADHU LIMAYE :
point of order.

On a

SHRI YESHWANTRAO CHAVAN :
Wnen we come to that stage, we will
copsider it.

MR. DEPUTY-SPEAKER : When
the motion for consideration  cemes
before the House, you can raise this point.
This is only introduction.
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ot wy fewd : frow et wgar @
fora®i aga 47 Aifeq fxar g, Ia0 aw
g w72

“If a motion for leave to introduce
a Bill is opposed, the Spcaker, afl_er
permitting, if he tninks fit, a bricf
eaplanatory statement from the member
who moves and from the member who
opposes the motion, may, withaut
further  decbate, pui tne questions.
Provided that where a motion 15 oD-
posed on the ground that tne Bill ip-
itiates legislation outside the legisla-
tive competence of the House, tne Speaker
may permit a full discussion thereon™-

MR. DEPUTY-SPEAKER :
can I do ?

What

it g fomd : wEIF @ agrt fear
g7 A7 S Argy, wEAINT ISV R
IAFT GAT § 99 390 AMFQ, Fg@ TS
gt Tifge, ag =% Aa9T g\
MR. DEPUTY-SPEAKER

put in

T owill

s vy famd : T fraw @1 @4,
geetfaiva w0 g, 9W 9% AT ;I r
fed |

MR. DEPUTY-SPEAKER Tell

me. Let me understand what is the point
of order.

st g fomad ;TR weTEE

faga % & & fadwm & amn
99 ¥ U oY @O W we
WEEa  IEE WA ¥ | TWH 4w
N FE GwEw A g1 (smFEw)
on Fa Aa frar g Wfew #
T AT wHT

MR. DEPUTY-SPEAKER : Tiis

is no poiat of order. Certain points may
be answeced. It is the privilege of the
Minister.

SHRI MADHU LIMAYE : He was
prepared to answer. You stopped him.

MR. DEPUTY-SPEAKER : 1 did
mot stop him.
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SHRI'MADHU LIMAYE : Let him

WEr.

MR. -DEPUTY-SPEAKER :

’ Have
you anything to say ?

SHRI YESHWANTRAO CHAVAN :

0.

SHRI H. N. MUKERJEE (Calcutta-
North-East): T have only heard the point
of order raised. It seems to me a substantial
point in so far as it requires of the Mini-
ster to reply to the specific points raised
at this particular stage againstintroduction.
1 have been mnoticing a tendency on the
part of Ministers, particularly the Finance
Minister, some what to disregard what is
said on that side. If a point was speci-
fically made, under the rules it has to be
specifically met, though in very short
without a discussion. If this Heuse is to be
disregarded to the extent of the Mini-
sters saying they merely oppose what is said
on that side, this is wrong and against
the letter and spirit of the rules of the
House.

MR. DEPUTY-SPEAKER:Will you
kind!y listen to me ? We are considering
intraduction. Opposition may be taken to
the motion for introduction. Now the
rules are very clear. As far as the Chair
is concerned, there are only two grounds
on which you can oppose introduction
of a Bill. First, if the Bill is outside the
legislative competence of the House. . ..

SHRI MADHU LIMAYE : No, Sir.
The rule does not say that.

MR. DEPUTY-SPEAER : This is my
interpretation.

SHRI MADHU LIMAYE : You read
it.

MR. DEPUTY-SPEAKER : I read it.
I know.

SHRI MADHU LIMAYE : A full
debate is permitted il the question of
legislature competence is  involved.

MR. DEPUTY-SPEAKER : Order,
order. One of the grounds for opposing
introduction of a Bill is its being outside
the legislative competence of the House.
Ifthatisthe position, the Chair may permit
some discussion or even a full discussion
on that, whether the Bill is really within
the legislative competence or not. The
second ground is, if there are certain
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procedural lapses, for example, non-in-
clusion of the financial memg:a:-:dl.un or
non-submission of the President’s re-
commendation if it is a Money Bill and
matters like that. But then the merits
of the Bill themselves cannot be the reasons
for opposing introduction, because the
merits are to be duscussed at the time when
the Bill is discussed. On this ground, I
could have stopped Shri Madhu Limaye
from raising this point.

SHRI MADHU LIMAYE : How
could you stop ? You are a just man.

. MR. DEPUTY-SPEAKER : By say-
;f 1 that this relates to the merits of the
1.

SHRI‘N‘IADHU LIMAYE : Iam sorry.
On a point of arder.

MR. DEPUTY-SPEAKER : 1 am on
my legs. Wnén Tam on my legs, you are
talking. That is the point of order ?

Let me finish my observation.

I have told him that the points made
by him relate to the aetails. 1could have
stopped him and said, “Do not raise ic..”
}Iniermpﬁan:} Order, please. It is dif-
icult to tell the Members to be very re-
levant and al’ that. We do all certain
elasticity; and if he has raised certain
merits, they are ourecard, and as the Mini-
ster says, “I do not wan! to discuss the
merits because we will discuss them at the
time of the general discussion of the Bill,
I think it is quite |cgi|im.lte‘

SHRI H. N. MUKERJEE : Sir, could
I have your guidance? There have been
occusions, when, for example, in regard
to the law ou prereative detention, we
osed it at every stage, first, second,
third reading—everywhere we did so-
with refereace w the merits of the Bill.
Fundameatally to the merits of the Bill,
at the iatroduction stage, I have op-
posed umpteen times in this House the
preventive detention legislation, and I
have eferred to the merits in the matter.
I have notheard wnat Mr. Madhu Limaye
said earlier, but since you have permitted
him to say somneting which goes funda-
mentally to the mertis of the Bill—and you
opposed it for Heaven knows for what
reasons—the  Miuister must come foi-
ward to say something.
MR. DEPUTY-SPEAKER : He is
under no obligation.
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SHRI MADHU LIMAYE : He is.

SHRI H. N. MUKERJEE : The
spirit cf the rule is there for you to ad-
minister .

MR. DEPUTY-SPEAKER Order,
please. I have made the position very
clear.  (Interruption)  Order, please.
I have made the point very clear; that if
any opposition istaken on the ground of the
merits of tne Bill, I have siid these
are irrelevant to the motion for introduc-
tion. Howsoever, since he has rzised tre
point, it is up to the Minister. But what
I am saying is that the Minister is under
no obligztior. to reply.

SHRI MADHU LIMAYE : He is.

SHRI YESHWANTRAO CHAVAN :
The point that I made was that the cb-
jection raised by Shri Madhu Limaye
was an objection on the merits of the Bill.
It is nct my attitude net vo reply, or
not tu explain or try to evade the issue.
Therefore, Isaid that if you permit me I
will go into the meiits. You have said
“You cannot gu into the merits”, and
that is why I sat down.

His main point was, instead of the Gov-
vernment taking over this under the
Department of Banking, it is better to
leave the mattes to the Reserve Bank and
allow them tc continue in tne same manner.
After looking to tne experieqce of fun-
ctioning of tne finarcial institutions, ard
:gdin, looking to tne volume of work
tney nave startca aczling witn, it is very
neccessary that tney snould be separatcd
from tne Reserve Bank of India. because
the Reserve Bank of India iy addtion to
its functioning as tne cenfral bank of the
country. also looks into the other aspeets
such as the dsvelopment of agriculture,
agricultwal finance, etc. We thought that
for the activity of industriat development
which 15 assuming bigger ard bigger pro-
porticns, itismuca b:tter for tnat purpose
to have a scparate compapy, aud the
functioning of all tne financial institution,s
be brought under onc umbrella. ThLart is
why this Bill was necessarv. We are con-
vinced that it is basically iy the invereas of
integrated development of tne country.

MR. DEPUTY-SPEAKER :
questio s :

The

“That leave bc grantea to introduce
a Bill further to amend the Industrial
Development Bank of India Act 196y,
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[Mr. Deputy speaker]
the Rescrve Bank of Lndia Act, 1934.
the Industrial  Finanee Corporaticn
Act, 1048, the siate Financial Corpoia-
ticns Art 1951 the Life Tnsurance Corpora-
tion  Act. 1956, and tne Unit Trust
of India Act, 1963."

T he mation was adopted

SHRI YESWANTRAO CHAVAN :
I introgucet the Bitle

13.44 Hrs
MOTION RE WORKING OF FOOD
CORPORATION OF INDIA—Contd.

MR. DEPUTY-SPEAKER : We take
u further consideration of the following
mution moved by Shri Awal Bihari Vaj-
payee on the i2tn December, 1973
namely  —

“Thzt this Housc do consider work-
ingolths Food Corporation of India™.

Shri Shankar Dayal Singh was speaking
o the last cecasion. He may continue.

® AFT Fgralag (Fawr) - 3MeH
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13.45 Hrs
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Introduced with the recommendation of the President.



